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New Delhi, the 5™ August, 2013
ORDER

Subject: ORDER to Broadcasters under Section 12 of the Telecom Regulatory Authority of
India Act, 1997, to furnish information relating to duration of advertisements on TV
channels.

No. 23-1/2012-B&CS.----- Whereas the Telecom Regulatory Authority of India, [hereinafter

referred to as the Authority] established under sub-section (1) of section 3 of the Telecom

Regulatory Authority of India Act, 1997 and entrusted with discharge of certain functions, inter

alia, to regulate the telecommunication services, lay-down the standards of quality of service

to be provided by the service providers and to ensure the quality of service and conduct the
periodical survey of such service provided by the service providers so as to protect interest of
the consumers of telecommunication service;

2, And whereas the Government of India, in the Ministry of Communication and
Information Technology (Department of Telecommunications), vide its notification No.39, --
(a) issued in exercise of powers conferred upon the Central Government by the proviso to

clause (k) of sub-section (1) of section 2 of the TRAI Act, and

(b) published under notification number.S.0.44(E) dated the 9™ January, 2004 in the
Gazette of India, Extraordinary, Part Ill, Section 4, has notified broadcasting services and cable
services to be telecommunication services;

3. And whereas in discharge of its functions under Telecom Regulatory Authority of India
Act, the Authority is collecting information from the service providers on the duration of
advertisements being carried in by the broadcasters in their TV channels;

4, Now, therefore, in exercise of the poWers conferred upon it under section 12, read
with sub-clause (i) and (v) of clause (b) of subsection (1) of section 11 of the Telecom
Regulatory Authority of India Act, 1997 (24 of 1997), directs M/s «Name_Of_Broadcaster» to
furnish the details of advertisements carried in all its TV channels , on weekly basis, in
electronic form, as specified in the proforma enclosed with this order.
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(V.K. Agarwal)
Jt. Advisor (B&CS)
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(«SNow)
M/s «Name_Of Broadcaster»

«Address»
A\

(As per list attached)




Name of

Broadcaste

Name of the

01 (12 [23 34 &3 58

(1344 [14-18 J18-48 " Jsoc7 Tirie- 1819 [1920 [2021 [2122 28 jau |

M/s ABC

Channei #1

Commercial
Advertisement

Self Promotional

Advertisement

Public Service

Advertisement where
NO revenue accures
to the Broadcaster

Commercial

Channel # 2

Public Service

Advertisement where
NO revenue sccures
to the Broadcaster

Channei # 3

Advertisement

Self Promotional

Advertisement
Public Service .

Advertisement where
NO revenue accures
to the Broadcaster

Note :

1. The information to be provided in MS excel format only.

2. The advertisement duration during the ciock hour to be given in Minutes only [For e.g. duration of 8 minutes 45 seconds should be given as 8.75
minutes) : .

3. The soft copy should be mailed at e-mail : traicable@vahoo co.in & yk.agarwai@trai gov.in ;
4. The information for the week (Monday to ,

should be provided in seperate MS excel sheet
5. No cell should be left blank.

6. First report for the 31st week of the year 2013 ( 20th July to 4th August 2013) to be reported latest by 6th August 2013,




